IN THE CENTRAL ADMINIGTRATIVE TRIBUNAL : HYDERABAD BENCH
' AT HYDERABAD

ORIGINAL APPLICATION NO._563/96
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DATE OF __ORDER__:_04-08-1998,
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Betugen -

C.Babu Pragad
«ss Applicant
And :
1. The Union of India rep. by the Secretary
to the Govt., Min, of Defence, South

Block, New Delhi=110001.

2. The Defence Ressarch & Development Organisation
min, of Uafence, ey Dalhi=110001 rep by the
gcientific Advisor to Defence Minister.

j. The Director, Defence Research & Davelopmant
Laboratory, Kanchanbagh, Hyder abad=-5000 58. |

..+ Respondents

shri N.Ram Mohan Rao

Counsel for the Applicant

Counsel Por the Respondents Shri U.Rajashuér Raoc,0GSC

CORAM : , ;

THE HON'BLE SHRI R.RANGARAJAN : MEMBER (A)

THE HON'BLE SHRI B.S.JAI PARAMESHWAR ¢  MEMBER (f)

(0rder per Hon'ble Shri R.Rangarajan, Membar| (R)
-
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(Order psr Hon'ble Shri R.RANGARAJAN, Member (A) )e
| ,

- - ap v

Heard Sri Siva'for 5ri N.Ram Mohan Rao, counsel

| ) -
applicant and Sri V.Rajeshuar Rao, learned standing cou
|

respondents,

2 Thia OA is Fiyad praying for a daeclaration that

of Respondent No.3 in'not considering the cass of the &

ost of Technical Asst.’'B’

promotion af to the p included

category II of DROO. TCR Rulese, 1995, treating him as

arbitrary, illegal ané violative of the articles of con
| .
and for a cansaquentiﬁl direction to t he respondents fo

for prbmntion to the post of Technical Asst,'B' along u

by subjecting him to the interview as scheduled betusan

Nay} 1996 and to promote him, if Pound suitable,

for the

neal for the

the action
pplicant for

in Gr.2 of
o
ineligible aa
stitution

r assgssment

ith others

6th to 9th

3. The applican? while working as Jr.Scientific A

was promoted to the post of Technical Asst.Gr.'A' in a

I
the recruitment rules. For promotion as Technical Ass

[ Ae‘((r‘
has to put in five ygars of service as Technical Gr.'Al

O

not having that service qualification for promotion in

4

submit%d that his earlier service as Jr.Scientific A
T |

Oraughtaman-A should be counted for the purpose of coyn

five years service. But that was not accepted. Henc%

this OA for the prayer referred to abous.

At the time of édmission an intgrim order was

st, Or.lI
cordance with
.Gr.'8' he
He was

L

Gr.,"A', Ha

4st. and

ting the deaqs

ha has filed

4, passed on
1=5=96, This interim order reads as below !=-
The applicant in this OA should ba'interuiauad
ij{// betwueen 6-5=86 and 9=5-96 or at later date if] he

0003.



has put in a total of five ysars of service in
the cadre of Tradesman 'A' and Jr.Scientific Agsibtant
Gr.Il put together and fulfils necessary sducatiopal

qualification. But his resuit should not be published
until further orders,

In pursuance of the interim order it is stated that the applicant

. a L4 W - £} -

was interviewed but his results wers not published yet. Joday, the
lsarnsd counsel for the respondents produced the letter afidressed
to Sri V.Rajeshwar Raa, learned standing counsel by the Afiministra=-
tive Ufficer of DRDO., A letter dt.30-4=1988 is enclosed fo that
letter., Para-4 in that letter reads as under i-

4, By virtue of SRO 141 of 11th August, 1997
both the applicants become eligible for conside~-
ration for émcmotinn as combined service in the
erstwhils g£ades of Tradesman 'A" and 35A - Il
is to be taken into consideration for dstermining
eligibility. Therefore, the SRO 141/97 is benefitial
to them as relief sought by them in their OAs havg
been provided by the said 5SRO,

In visw of the above, t he aspplicant is to be congidersd fpr the
post combining his services put in as Jr.Scientific Asst.|and
Draughtaman=-A far comput;ng tha five yaars.of service., It is also
stated thgﬁzthis letter takes effect from a retrospective| effect
i.e. from the date of issuance of original recruitment ruflee The
learned counsel for the raspondents alsoc submits that the aéoue
observation is in aécerdanca with the rules. Hence he hap no

objaction.f§¢;féméééiﬁﬁ;ﬁﬁég}esultéuhich are kept in sealpd couver.
Fale 18 t

Tha lstter dt.28-7-98 is takan on racur&.

2

Se In vieu of the abovse, the respondents are permittpd to
release the result of tha applicant which was kept in a spaled

cover in terms of interim order dt.5-1~996, In case the ppplicant
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is found eligible Por promotion, the same shouid be granfed to

him in accordance with the rules.

Be With the above direction, the 0A is disposed of.

order as to costs,

prs—

(B.5.J AP ARANME SHWAR) (R, RANGARAJAN)

L8 | 3

Dated:4th August, 1998.
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Dictated in (Open Lourt.
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04, 569/96

Capy to:=

Ly

s

- The Scientific Adviser te Defence Hinistmy,

24

' aw Dﬂlhla

3.

4%

arr

The Diractar, Dafancs ngaarch & Dsualapmsnt Labaratgry;
. Kanchangagh, Hyderabad. . .

L

- G

The Smcr”tury to the PDut., Ministiry of Dm?encm, Seuth Bleck,
Neow Delhi, '

The Defenge Research & Dsevelopment Organisation, Mini of Defanca,

One cepy to Mr. NiRam Mehen Rao, Advmcatn, CAT., Hyd | L
One capy ta Mrs U Ragmﬁhuar Rao, CGSC., CAT., Hyd.
One cepy tm DR (A), CAT., Hyd.

One duplicate cepyd
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o TYEED BY CHETKED 3Y
) COAPARZD 3Y APPRIVED BY

0 THE CEMTRGL ADMINISTRATIVE TRISUNAL
_ HYOE?—?F\BC‘.D SENCH HYJEZRASAD

THE HCH'CLE SHRO R.RANGARAIAN : M(A)

RAD

THZ HGH'OLE SHRI B.5.JAT PARAMESHIAR o
‘ M{3)
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